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(a) whether it is a fact that the Life 
Insurance Corporation of India is not 
settling the claims of various policy holders 
or their nominees on flimsy grounds; 

(b) if so, the details thereof; and 

(c) the steps being taken 10 stream
line the procedure for settling the claims 
quickly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): " (a) & (b) 
No~ Sir. The LIC has been settling the 
claims of policy holders or their nominees 
as expeditiously as possible. 

(c) The LIC has taken several steps 
to streamline the procedure for expedi. 
tious settlement of claims. The main 
steps taken are (i) issue of Discharge 
voucher (s) in advance, (ii) wa·iver of age 
proof upto certain sum assured, (ii i) regular 
follow up both by post and in person for 
getting the necessary documents from the 
claimants; (iv) wai~er of proof of title up 
a particular amount of "I aim in deserving 
cases and (v) delegation of power to the 
Branch Offices to settle maturity c;aims. 

FuodS of Nationalised Banks in Sick 

Industries Units 

1674. SHRI MURLI DEORA: Will 
the Minister of FINANCE be pleased to 
state; 

(a) fle volume of the funds, of nation
alised banks lying locked up in sick indus
trial units-large and small. 

(b) whether with tbe experience thus 
gained in financing Government propose 
to re-frame their credit pol:cies governing 
credit to industrial units; and 

(c) the steps being taken by Govern
ment to recover the locked up amounts? 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI JANAR
DHANA POOJARY) : (a) As at the end 
of lune. 1984, the amount of credit (rom 
nationalised banks and State Bank of India 
aud ;ts Associates outstandina aaaillst IUle, 

mediem and small scale sick industrial 
units was Rs. 3143.86 crores. 

(b) & (c) It is the function of the banks 
to recover the loans advanced by them to 
industrial units. In regard to ~jck industrial 
units, the banks are expected to de'emline 
the viability of the unit and nurse the 
viable units to health so as to, eventually, 
recover their dues. In the case of non
viable units, the banks may recall the 
advances and take recourse to legal mea
Sures for recovering their dues. There is 
no proposal under consid~ration of tbe 
Government, at present, to rcframe the 
credit policies governing cledit to indus
trial units. 

New Market for Sprees of KeraJa 

1675. SHRr V.S. V1JAYRAGHAVAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether any significan t effort has 
been made to find new markets for the 
spices of Kerala like pepper, cardamom, 
cinnamon, etc; 

(b) if so, whether the oxpo.rt of these 
spic es has in creas ed during the pJst one 
year and the details thereof; 

(c) wheth~r the trade delegations and 
missions play a useful ro 'e in boosting ex
port; and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) Efforts to find new mar
·kets for spices are made by sending dele
gations abroad, arranging contact promo
tion programmes, plrticipating in . fairs 
and exhibitions, receiving deJellations 
from abroad, etc. 

(b) The export of spices indudin, 
Cardamom from India during 1984-85 it 
estimated to. be worth Rs. 210 crores as 
aga inst Rs. 116 crores in ~ 983·84. 

(c) & (d) Trade delegations have been 
instrumtntal in 'development of export of 
Spices to tho countries co"cred. 




